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 The adnission hearing of woth the matter yas taken up
: nwW%Qw(‘
sxmulatanaously since they inveolve similar point of lauy The appli-
; , el ) /e
-cants are aggrieved by the mon-consideération af thé’judgﬁghé nassed
‘ -~
in Qhe217 ef 95 and 0A 218 of 95 dated 18,8.95 as stated in the

Annexurgf to the apnlicastion, Henca this application,

2. In this case ye find that there was an order passed by the
Tribunsl dated 20,6.95 From which it 2onzars that the ld. counsel

Mr.De for the apolirant producesd s letter given to him By the res-
pondents making a prayer for adjnurnment and also for time for

Flllng the renly, The direction to the respondents yas thet to File

2 renly at least a week before the -next dste Fixed yhich is today,

Uheﬂ the admission hearing of the mattér was taken up today Ms.%anerjee
cogﬁgel for the respondents yhe Qas.ngﬁ engaged at the timg of 8arliar

hearing of the matter uas present. She submits that she should ke



.’
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giveﬁ further time to file geély. @he'also submits that Ehe renly
is almost ready, Haysver, Né.Defngoau¢es 2 lstterg dated 30,5.97
and 28-8 97Auritten ay Major S Dahfath of Garrisen Engincerp As

per suemission of Mp,Da it appeara that the Unien ef India has Filed
an S.L.P, (rivn) Ne, 1579 of 97 and’ that was dismissed ggainst the
judgment the benefitg oF _which the applicants have claimed, In the
‘second letter it is stated 0at8§OIICally by the sald authority that
Army Hn)vide their Signal Nn.49067u/E1C dated 29,7, 97 has noy inti-
mated that fresh orders are 1ikvly to be - issued. by Government of
India, Ninistry of Defance in cumpiiance with the judament dated
.17.2.‘97 of the Hon'kle Apex Cou:ﬂta In any event}af‘ter the ;l;..ﬁ |
has been dismissed Wy the Hon'b'e Anex CeurE}the respondents ®will
have to implement the sald Judgment Accordingly Mr,De submitg that.

the matter need net be adjsurnec and the twe matters be disposed of,

3 e have heard both the counsel and perused the records.
Although Ms.Banerjee, counsel Faoirr the respondents hss objected to the

dispasal oFlthese tuo anplicatidﬁs~us prayed for &y Mrde,ue are
of the view that the matter need nit ke keot pendins and it is posaikla ;/:;

m I bmn,q’" . ol
to dispose of hy the tuyo letters produced hy Mr.Dc Gefare us, Achord- ¥ i

'

lngly‘on the hasis of the assuraice given hy the respoanients to Mr.De
in the sgid tyo letters the goplications are disposed gf atﬂ?he Stg@e
of admission itself with a direction that as and hen gmpfﬁpriate
instruction comes from the Goyt. of India the responients shall act
on the hasis of that instruction .and give the hencfits of the judament
to the apnlicants within 2 months Fpom the date of receipt of the
said instruction from the Goyt, cf India, Cdpies of the tun lettersrw

58 kept as part of record duly attested ay the 1d. counsel for the

applicants,
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